
TEL CENTaiL ADMi NISTRAT 1V. TiI JUMAL 

ADD IT IO.AL  BENCH : BNGALOiE 

DATED THTS THE 12TH DAY OF SEPTEMBER7 1986. 

Present: 
:oi 1b1e Justice Y.S.Puttaswaniy.. Vice-Chairman 

Hon rbl,e  Sri P.Srinivasan. 	.. Member(A) 

APPLICATION NUMBER J...701 OF jqf. 

D. V. Pthan 
S/o Vazeer Kbn, 
Aped about 30 years, 
workinc, as a iha1asi 
T.No .1167, 1e1din Shop, 
South Central Rai1.ray, 'kihl I 
(row I1iea1ly removed from 
Services) and residing rit 
C/o Pr.AJ.Bashid, No.41 H. 
Kulkarni iakkal, Goodshed 
Road, Hubii-580 02. 	.. Applicant. 

By Sri M..Ananda Eamu, Advocate). 

V. 

The Mnion of India 
represented by its Secretry 
to Government, Lnistry of 
Railways, Rail Thavan, 
N'- t1 Z:e1h ± 

The General Nana.er, 
COuthern Railways, 
Park Town, Madras. 

The Divisional Ynnger, 
South Central Railways, 
T- ur 1 i . 

The Divisional Persennel 
)f"icer, So1!th Central 

i1.'ays, Hubi 1. 

Itent nrks Mnec'r, 
South Central 1.ailways, 
H'h1I. 

6.works ana gem, 
South Central Railways, 
ubli 	 .. Respondents. . 

This  
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This application coming on for preliminary 

hearing to-dy, Vice-Chairman made the followin: 
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In this application made under ection 19 of 

the Administrative Tribunals Act of 1985 (Central 

Act 13 of 1985)('the Act'), the popiicant has moved 

this Tribunal to ouash order rio .E .3l9/Te1diri/D/ll67 

dated 18-2-1984 of the D5p1inary uthority:AJM/WtJDL 

('PA) (Annexure-D) aS violative cf Article 311(2) of 

the Const1t3t1on of Ipdia. 

2. At the ma.tera1 time, the applicant was wk-

jpc as a Tr.'lelder in the Southern 1 ailway owned by 

the Union of India. In a (Iiscinlinaiy proceeding 

instituted against the applicant under the Railway 

iervants (Disciplinary mac Appomi) Ruies,1968 	he 

Rules'), the PA on 18-2-1284 (Annexure-D) imposed on 

him the penity of removal from service. Aggrieved by 

the order made by the iDA, the applicant 1has filed an 

appcal under the Rules on 24-2-1984 (Annexure-E) 

hefe the orks rnager, south Central Railway, 

R'ihli, which is still pendin:r disposal before that 

authorfty. VOP before the PA has disposed of his 

anpeal the apolicant has moved this Tribunal on 

5-0-1986 to strike do"rn thE order of the PA 	direct 

his reinstatement to service. 

3. Sri M.i.Anandararu, learned counsel for the 

applicant conteta that as the Appellate Authority 

had unreasonably 1ayed the disposal of the appeal 

of 

( 
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of thD apeal of his client for more than 2 years 

and. 5 months, it was imperative for the Tribunal to 

entertain his application and strike down the order 

of the DA. 

The office has raised an objection to the 

effect that this application is barred, by time. We 

do riot coEider it necessary to exsnie and decide 

this aspect, 	we 	decided not to interrere 

tb3 orer of the D.A. before the Appellate Autbortty 

disposes of the appeal of the applicant. 

We will accept for purposes of this applica-
tion that the applicant had filed h S anpeal an 

24-3-l84. 

C. We confess that If the apneal had been 

filed on 243-19O4 and the Same had 'ot been disposed 

of soThr, t~e re is considerable delay in the disposal 

of the same. nut, that facthowever, unfortunate and 

regretble, over which we ae even distressed and un-

ha.y, does not Itself justify us to arrest the 

proceedigs, examine and decide the validity of the 

order of the DA. We aust not loose sight of the fact 

that in the appeal pe&07 before hit, the Appellate 

Authority can examine every oneôf the questions of 

law and fact ured before us and wrant every one of 

tn reliefs sought in this application in which event 

the applicant can have no grievance to urge. Dut, 

even assuina that the ai. ellateAuthority Coes not 

accept and r:akes an adverse order, then also it is 

open 



a 
op - n to the cuplic&.nt to anproach this Trihunul. In 

these circumstances, re are of the view that this is 

not a fit case to arrest the procedirgs before the 

Appellate Authority and interfere with the order of 

th- PA. 

Fven though we have declined to entertain 

tis applicti.on, -re •een it proper to observe that 

appeals fileri by arieved civil servents that boo 

in ases of TmOva1s and dlsa.issals, unless prevented 

by very exceptional a. justifi able circunstances, 

must normally be disposed of with all such expedit .Oe 

as is possih1 in the circumstances of that case. 7e 

do hpe that the Appellate Authrity will aticast now 

wake un to his responsibilities and duties and dis-

pose of the a - e ci of the nnplicsnt .rlth all such 

expedition as s possible in the circumstances of 

the case. in order to enable hir to do so, we consider 

it proper to direct the Registrar to forward a copy 

of this order to the Appellate Authority who is 

arrayed as respondont-6 within 10 dys from this day. 

Tn the light of our above discussion, we 

reject this ar\plication. Put, we direct the Theistrar 

to forward a copy of this order torespondent-6 within 

10 days from this day. 	
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